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CENTRAL AOVlINISTRArIVE TRIBUNAL 
ALL Jltl..ABAD B a!CH, AI..LJlljAB AD!.. 

All ahabacl, this the \~~day of July 2003 . 

QUORUM : HON. f\1R. D. h . TI 'I AHI, A 1.1:_ 

o. A. No . 745 of 1999 

HESEt~VED - -

Guru Charan Prqj apati, aged about 29 years .WO Shri Ran Adhar 
• 

Praj apati R/O Vill age & Post Bharkhare , District .':iul t anpur. 

• • • • • • • • • • • • • • • Applic ant • 

Counsel for applicant : .:>ri O. P. Yadav . 
• 

Versus 

l. Union of India t hrough the ~ecret ary, Indi an Council of 

Pg ricul tural Res earch, Krishi Bhat1 an, f\few Del hi. 

2 . Project Director, Cropping Systen Research, Pallavpuran 

IAodipuran, J\.1eerut. 

• 3 . Administrative Officer, Off ice of .t he Project Directorate 

for Cropping Syst an Re~earc h, Pall av puran, i'.lodipuran, 

1.1eerut ••••• • •••• Respondents . 

.I;eunsel for respondents : Sri B. B. Sirohi. 

OH DER -
BY HON. I~~ D. H. Ti tlAkl, A. f,l!. 

By this O. A. f ;iled under section 19 of A. T, Act, 

19 85 , applicant has sought regul ari s at ion on the basis of 

Glause ll(d){e) and (f) of t he instructions quoted in para 4 

(xiii) and to reg ul arise the seivice and pay and allowances. 

2. The case of t he applicant i s that he ~vas initiall y 

engaged as daily rated casual l abour and posted as .latchman 

bei>'ieen 21.4.89 and 6. 8 .1990 . Th e r espondent No.2 .requisiti­

one d from Bnployme nt Exchange, Meerut t he list of candidates 

fo r the post of Labo urs/Bel dars/ \1atchmen and t he, liSt \•1as 

supplied to r espondents by the Enployment Officer on 30 .10 .90/ 

29 .11. 90. A .'lelect ion Canmittee for s creening & selection 

was constituted v1hich selected 49 candidat es for Fami Labour/ 

\'latchnan including the applicant YJho i s at ~. t-ro~33 of the 

list. The applicant ~1as engaged v1.e.f. 1.12.90. The 
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Respondent No . 2 inf olllled t he llnployment Officer through a 

l etter dated 4 • .12 .90 t hat 49 candidates have been sel ectect 

fo r Farm l aboulf 'Natclm an f or engaganent in Cropping Systan 

rleSearch at f,\odipuram, !~1ee rot . The applicant v1as employed on 

1 • .12 . 90 and worked upto 1992. It i s stated that the respon­

dents ar e maintaining seniority li s t of \latcmian/ Casual l abour/ 

Bel dars s epa rate! y and the list is notified and t he Fa.nu Supdt • 

Cropping .)'yStan Hesearch s ubnitted the list to hesponctent No.2 

vide his l etter dat ed 26. 9 . 92 vvh ich includes the n ane of the 

applicant ( .Annexure A-4 to Can • . No.!) . 

3 . I hav e hear d counsel f o r t he parties, cons i dered 

their sul:missions and perused the records. 

4 . The applicant has relied on the instruction s of the 

~i ini stry of Hem e Affairs o.~1 . N0 . 4/9/61- Estt(D) dt . 9 .8. 61 and 

15 . 9 . 61 \Vhich s tipul ates guidelines for regul ari sation of a 

c asual l abou r in cl ass IV. The stipulations of these O. tAs 

ar e to t he effect t hat t he Casual Labour, \Vho has put in at-

1 east 240 days~ service as such casual l abour is enti t1 ed 

t o t he appoiniment to t he post of r eg ul a r establishment. It 

f urther provides that broken period of s e.rvice was to be taken 

into ac count for calcul ation of 240 days. He cl d:i.mS f or 
. 

absorption on regular post on acc ount of eligibility . He 

f urther cl a ID\ s t hat Respondent I'1o . 2 granted temporary status 

to 27 empl oyees Si.mil arl y Si t uated, who wer e ear lier selected 

by t he ~election Canmittee along with the applicant. He, 

thereafter, re presented on 12 . 8 .92 ~vh ich i s still pending f11:1· 

cons ideration. 

4 . The l eam ed counsel for applic ant ci. a:ims that the 

appl icant was entitl ed to conf ennent of tenporary status on 

the basis of l etter \Vritten by Incharge (Ac.tninistration) to 

t he Desk Officer, I CAH dated 12 .10.98 . He points out that 

pa r a 2 of the l etter i s r el evant where it has been mentioned 

that temporary status vJas g ranted to all l abourers \vho had 
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put in 240 days service during any of the l2 consecut ive 

cal ender months till first of .:>eptenber 1993 . The learned 
0-

, 

counsel further contends that it \•1as the basis of this policy ,... 

:l 

that t he temporary status \'las conferred on 27 casual l abourers . 

5. The l ca med counsel for respondents contested the 

cl aim made by applicant • s counsel . He states that letter 
' 

dated 12 . 10 . 98 has nothing to do \•1i t h confe.nnent of temporary 
I 

statu s to c asual .babou rers . He further clarified that the 

temporary status i S granted on the basis of a schane v.ihich 

v-1as f onnul ated by the Department of Personnel & Training, 

Goverrm ent of In dia. The schane is knov1n as • Casual l abour 

( Grant of Temporary ~tatus and r.egul arisation) .:)Chane, 1993 

v1hich cane into effect from 1 .9 .1993 . The schane \·1as for 

grant of • tan porary1 status and regul arisat ion of services of 

c asual l abourer v1orking in its v arious departments except 

the department s o f Kailv .. ays an d tel ecommunication s . The 

Hon• bl e Suprane Court has hel d the scheme to be one time 

progranme applicable to casual l abou rers \.·1ho ... ,ere in anploy- . 

ment on the date of commencement of t he scheme and had also 

rendered continuous service for the prescribed period. 20CQ. 

~. c. Cases (.IB.:i) . 577 . 

6 . The moot point for cons ider ation is ~1heth er the 

cl a:im of applicant i s based on the 1 etter dated l2 . 10 .98 or 

on the instruction s conta ined in the O. Ms of the /v\inistry of 
• 

Hane .Affairs dated 9 . 8 . 61 and 16. 9 . 61. Perusal. of the o.r~1s. 

of f•\inistry of Hane f\ff airs is of no assi stance to the 

appl i cant as t hey stipulate guidelines for regularisation of 

casual l abourers . The grant of temporary statu s is condition 

precedent to regularisation. 

7 . li!o-.·1, the cl a :im of appl icant has to be considered 

\'lith reference to t he l etter dated 12 . 10 . 98 fran I/C ( Adnn. ) 

to !:>ri J.1angotra, D. O. of I . C. Jo\. ?.. I finc.t that t he l etter 

cl earl y mentions t he anpl oym ent i n $eptanber 1993 ~ The s chEllle 
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of t he Deparbnent of Personnel , P.G. Bensions have been adopted 

by the I. C.A..n. and is applicabl e to its unit at Modipuran, 
' 1.J ~ 

in para7~, r equi res that Meerut . The s chen e, as mentioned 

the casual l abourers shoul d be in anployment on the crucial 

and relev ant date \~ hen it cane into force i . e . 1.9 .1993 and 

shoul d have sezved for 240 days. 

8 . Th e applicant was not in the anploym ent of the 

respondents in Septanber 1993. Even the applicant adnitted 

in his O. A. that he \vorked upto 1992 . Even this i s contested 

by the respondents and the appl i cant' s \vorking chart since 

1900 to 31.12.~ has been f il ed as Ann exure GA-1 . The applican 

does not disprove thiS chart by any documentary proof . 

9 . In viei.v of the above discussions, it is cl ear that 

the appl icant v1as not in an pl oyment in the Cropping Sy st an 

Research at ~t odipuran at 1~ eerut on 1.9 .1993 and is not el i g i bl e 

for confe.nnent of tanpora .ry s t atus in accordance v1it h the 

schane of 1 93 mentioned in parai~e O. A. fail s being 

devoid of me rit and is disnissed. 

No order as to costs . 

l\J. C • •e>- ' 

.A. IA . 

Asth~ 


